2373 Constitution (Amendment)
Bill
Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.".

Those in favour will please rise in
their seats.

1 see there are 31 Members in
favour of the motion.

Those against will please rise in
their seats.

1 see none. The motion is adopted.
The motion was adopted.
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Mr. Deputy-Speaker: Shri Shree
Narayan Das, absent. Pandit K. C.
Sharma.

14.51 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 124 and
217) by Shri K. C, Shrama

Shri K C. Sharma (Sardhana): Sir,
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India,

Mr. Deputy-Speaker: The question
is....

Dr. M. 8. Aney (Nagpur): Sir, what
is the article that is amended? They
do not mention even this.

Mr. Deputy-Speaker: The Bills have
been circulated.

Dr. M. S Aney: Whether they are
circulated or not is a different matter,
It 1s necessary for the hon. Speaker
to see that the motion put to the
Iouse is properly explained to the
House. If you do not mention the
provision of Constitution which is
sought to be amended, then it means

SRAVANA 26, 1884 (SAKA) Untoucha- 2374
bility (Offences) Amendment Bill

it is not a proper motion before the
House
Mr, Deputy-Speaker: We cannot
depurt trom the accepted procedure.
Bills have been circulated to the
hon, Member. The question is:
“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri K. C. Sharma: Sir, I beg to
introduce the Bill,

Mr. Deputy-Speaker: Shri Tika
Ram Paliwal, absent. Sir, we take up
the other Bill

14.52 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL

(Amendment of sections 3 and 4) by
Shri S. M. Siddiah

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved by
Shri S. M. Siddiah on the 22nd June,
1962:—

“That the Bill to amend the
Untouchability (Offences) Act,
1955 be circulated for the purpose
of eliciting opinion thereon by
the 31st December, 1962."

Is Shri Paresh Nath Karyal here?

No. Anybody wanting to speak?
Shri S. M. Banerjee:
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